Notification No.139/Rules/DHC Dated 16.7.2003

In exercise of the power conferred by Section 7 of the Delhi High Court Act,
1966 (Act 26 of 1966) read with Sub-Section (2) of Section 304 of the Code of Criminal
Procedure, 1973 and with the previous approval of the Lt. Governor of National Capital
Territory of Delhi, the High Court of Delhi hereby makes the following amendment in
Rule 3 contained in Chapter 24-C of the High Court Rules & Orders, Volume I11 :-

The existing Rule 3 contained in Chapter 24-C of the High Court Rules &
Orders, Volume-I11 shall be substituted by the following rule namely :-

3. The Legal Practitioner thus engaged by the Court trying the case under
Section 302 of the Indian Penal code shall receive a fee of Rs.500/- for
preparation and first hearing in the murder trial and Rs.300/- per subsequent
effective hearing upto a maximum of Rs.5,000/- and in other criminal matters
the fee shall be Rs.250/- for preparation and first effective hearing and Rs.150/-
for subsequent effective hearing subject to a maximum of Rs.2,500/-. In special
cases, the Sessions Judge/Additional Sessions Judge holding the trial may

exercise his discretion to allow a higher fees.

Note :- This rule shall come into force immediately on the date of its
publication in Delhi Gazette.

BY ORDER OF THE COURT

Sd/-
(BHARAT BHUSHAN)
REGISTRAR GENERAL



